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4.9.03 
Ld.(-_ounsel for the 

applicant preserit.ADs 
back after service 
from Res.]. and 4, who 
are absent on call a 
no steps taken by th 
to file any counter. 
Ds not yet back rcm  

Res.2 and 3, although 
notices by Regd.Post 
sent to them on 20.1. 
and hence service 
treated sufficient on 
them. Call 'on 29.3 .03 
counter, .1f any. 
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Ld.counsel f or the ,  a,plicn 
,resnt. Re,.,1 	4. 
Continue to rern1n azsento*  
and no Ste)$ taken j  them 
to file any counter, io 
Res • 2 and 3 . The ref ore, 
put up befQr,e th 	nch for 
further orders. 
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LL1'4- '1- 	4_1 11 

he - rd 'Ir. 2. .K.Nayak, Learned 

Counsel foz the p.Licnt and i.r.T, 

Ratx',arned Addit-joral Stmdin 

Counsel apDcrjng for the espondents/ 

R - jLa1s an -I 0ru9ed the caterjals 

plced on rcord, 

The a a v ai cc o £ the 

j this 0. 	is that althouah 

he retired from service 	1.2.1939 

and he was paId his pension,pF dues 

and other retiral benefits, 1xM3 irxtey 

has not beer released in his favour as 

yet he reoeatedly r'c;.resente' to the 

:asponjepts for rclease of that atiount 

but without an. j  SUCCC3S • he hasp tha fo ma, 
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4 
prayed the TrIal to direct the 

:cspondent.s to pay him the DCI roney 

with interest at the market rent w.e,f, 

1.10, 1989, 

Respondents have admitted 

the delay in payrent of the i)CRG. 

'ehey have also dis.closed that the paynnt 

was withheld on account of certain 

11egatlons levelled 3ganst him by the 

aihay police in a theft case,Fwever,. 

when finally the Applicit:wai cleared 

rom the charges levelled. against him, the 

DCJ cney was released d the arnt 	I 
was ps 	for paymnt or. 9,l2,2003,Laed 

Co in 3C I fo r the Ap 1 ic i pointed out 

that in the 'c inter it has not bei 

a - 	iet 	the inter:.>t pay3ble 
'p 	 $1 

to the. TDoI''rt 	the! 'ela(1paymnt 

oE tieL x aG ras bert scictioned or not, 

In the ci rc rr 	thus 0. 

i.z3 uspOsoci o wth 	cCLor to tC 

ii~e 	 whether 

inrte:st has been pesscc tor pa'nt along— i 

with principL aiunt 0± .)C 	toney d in 

casen o interest has been paid, the sare 

may be paid tothe Appiict by ordering 

a supple rentary paynt order. Liberty Is 

also granted. to the -\ppliant to agitate 

the natter before this Tribunal, if the 
is 

sajH ia 'ent 	intcretLnot made to him 

within a criod O E 120 days from the date 

o i receipt of a CODY Of this order. 
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iith the abova observtioris 

nd direction this O.A is disposed of.  

No costs 
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